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MATTERS UNDER RULE 377 

(i) Atrocities on weaker sections in 
Gujarat 
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MR. CHAIRMAN: I may have to 
order that this will not go on record. 
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r would like t o read out tke Hon. 
Speaker's  observations:-"The state-
ment made by Shri Hira Lal Parmar 
has caused me great concern. I have 
no doubt that the Home Minister would 
look into the matter urgently and take 
necessary action. Goodwill and amity 
should be restored between the vari-
ous communities and there should be 
no occasion for any such complaint of 
atrocities against the weaker sections 
of society in a State which had the 
distinction of giving us Bapuji. 
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SHRI GEORGE FERNANDES (Mu-
zafIarpur): We dema6d dismissal of 
the Gujarat Government. 
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!VIR. CHAIRMAN: I have asked the 
Minister to make a statement. After 
he has done that, you can say what-
ever you want to say. 

SliRI GEORGE FERNANDES: We 
want dismissal of the Gujarat Gov-
ernment. It is worse than the Narain-
pur incident. You went there and cried 
<over the Narainpur incident. Now, dis-

miss the Gujarat Government (Inter-
ruptions) 

SHRI MOOL CHAND DAGA (Pall): 
Sir, on a point of order. Can any 
Member stand up and speak without 
the permission of the chair? Only 
those Members can speak, whose names 
are called by the Chairman . . . (Inter-
ruptions). This is nat toPe way. 

SHRI RATANSINH RAJDA (Bom-
bay South): Shri Makwana must make 
a statement and tell the House about 
~ e whole situation . . (I,nterruptions). 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): Sir, 
I assure the hon. Members that I would 
call for a report from the State Gov-
-ernment. But it is most unfortunate 
that in Gujarat, this is sUl?ported by 
almost all the parties except the Con-
gress (I) one member of the Janata 
Party. . .. (Int~rruptions). They have 
()pposed this agitation .... (Interrup-
tions). 

SHRI SAMAR MUKHERJEE (How-
rah): This is not a fact .... (Interrup-
tions) . 

SHRI YOGENDRA MAKWANA: The 
Marxist Communist Party (Interrup-
tions) .... I want you to hear me. Why 
don't you hear? Sir, what is this? 
Tlhey wanted me to speak; but they 
don't want to hear me. The Marxist 
Communist Party, one MLA of the 
Janata Party, all the Harijan Cells of 
different parties and Congress (I) con-
demned tqis agitation against reserva-
tion, but nobody from any Opposition 
party ... . (Interruptions). 

SHRI R. K . MHALGI (Thane): B.J.P. 
has condemned it. 

SHRI YOGENDRA MAKW ANA: No. 

SHRI R. K. MHALGI: You don't 
know. What ·statement are you mak-
ing! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): No. 

SURI YOGENDRA MAKWANA: BJP 
is supporting the agitation. (Interrup-
tions) Mr. Nathela Bagara of the EJP 
was the main man who incited the 
students. (Interruptions) I have evi-
dence with me that the BJP initially 
were very active in supporting the 
medical students, acting behind the 
scene. Only Con.gress (I) and one 
Janata Party MLA .... 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): One is enough. 
I have also openly come out. In OUI 
national conference, we condemned the 
violence and supported the reservation. 

SHRI YOGENDRA MAKW ANA: 
Even C.P.I. has supported this agitation 
and it is most unfortunate. Last time 
while speaking on the report .... (In-
terruptions) We seek the support of 
the Opposition in this matter. It is 
most unfortunate that nobody else has 
actively come forward to support us 
on the issue. Hon. Members have 
pointed out something about the re-
ports appearing in newspapers. I will 
definitely get it enquired in.to. 

(Interruptions) 

P.i t~~~ ~ ~ 

~o ' i ~ ~  ~ ~ 

om 'fi<: ~  ~ ? 

P.ift """ uq-~ ; ~ ~ <tT 
~ ~ otT m<ATm if; 0fR' 
'AR rn ~i ~~i  ~ 

~ <tT 'll ' l~i  if; 0fR' m m'tf 
~ ~rr ~ ~ r  m ~ 

~~~ ~ I rn ~ 
'IlT 'S\T<'f'1T ~ f<I; ~ tn: ) ~IlI '  < 

~ ~tn ~~  ~ 

~~~I 

P.ift ~ fui!; ~ r'  ' ~ Gj q I ;fl. 

enT flr<tRrr< f.fillT ~ ~  ~ ~  

G1T1:l; I ~en ~~~~~ I 

( ~lr ) 

SHRI MOOL CHAND DAGA: On a 
point of order, under rule 350. 
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SHRI MOOL CHAND DAGA: Rule 
350 says: 

"When a member rises to speak, 
his name shall be called by the Spea-
ker .... " 

(Interruptions) I am on a point of 
order. I have made a point of order. 

(Interruptions) 

SHRI YOGENDRA MAKWANA:  I 
welcome the gesture made by Shri 
Mani Ram Bagri. I request all the 
hon. members from Opposition to con-
demn this agitation. (InterruptionS) 
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SHRI YOGENDRA MAKWANA: It 
is good that you are supporting it 
here. But may I request you-to tell 
their counterparts in Gujarat to sup'-
port it and come out in condemning 
this agitation. If all the parties come 
out condemning this agitation,  I am 
quite hopeful that this 'agitation will 
subside. But it is most unfortunate 
that nobody has come out with a state-
ment condemning this agitation from 
Gujarat (Interruptions) I am not talk 
lng about the national leaders. I am 
talking about the Gujarat leaders of 
various parties. 
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SHRI MAGANBfIAI BAROT: He 
cannot go on like this. 

SI1RI YOGENDRA MAKWANA: We 
have to clarify this matter. He has 
made a specific allegation against the 
Chief Minister. The Chief Minister 
has clearly condemned this agitation 
in Vidhan Sablba; he has said that at 
the cost of our political career, we 
will maintain reservation for SC&ST. 

(In t er1"tLp tions ) 

(II) PERMISSION TO FROM TRADE 

UNIONS BY CIVILIAN EMPLOYEES WORK-

ING IN DEFENCE ESTABLISHMENTS 

SHRI SAMAR MUKHERJEE (How-
rah): Sir, Civilian employees working. 
in Defence establishments are not free 
to form Trade Unions in Andaman and 
Nicobar Islands now. There are more 
than a thousand civilian employees in 
M.E.S. Establishment. They are e~ 
gaged in the construction of Jetties, 
Quarters for the employees, water sup-
ply lnstallations etc., for civilian uti-
lisation as well as Naval, Coastal 
Guard and other defence installations. 
The same types of work are dODe by 
other departments like Andaman Har_ 
bour Works and Private contractors. 
Wnen. workmen of the Civilian Depart-
ments and Private Contractors are free 
to form Trade Unions, there' cannot be 


